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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO.  1145/2024 

 
IN THE MATTER OF:- 

NEERAJ CHOUDHARY                                                       …PETITIONER 

 

VERSUS 

STATE OF RAJASTHAN & ORS.                                  …RESPONDENTS 

 

SUPPLEMENTARY REPLY ON BEHALF OF THE 

ANSWERING RESPONDENT NO. 7 - BHARAT SINGH 

SHEKHAWAT) 

 
MOST RESPECTFULLY SHOWETH: 

1. That the present supplementary reply is being filed on 

behalf of Respondent No. 7 (‘Answering Respondent’) in 

the above captioned Original Application (‘OA’) in 

continuation and in addition to the previous reply filed on 

dated 05.10.2025 in order to place certain averments and 

documents which would be relevant for the adjudication of 

the present OA.  

2. That the above captioned Original Application (“OA”) is 

pending adjudication before this Tribunal and the next date 

in the matter is 06.11.2025. 

3. That the contents of the reply dated 05.10.2025 filed by 

Respondent No. 7 herein, are not repeated for the sake of 

brevity and convenience of this Hon’ble Tribunal. The same 

may be read as part and parcel of the present supplementary 

reply. 
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4. That at the outset, the Respondent No. 7 denies all claims, 

contentions, allegations and averments levied in the above 

captioned OA contrary to anything stated or submitted in 

this supplementary reply. Nothing in the OA as well as the 

Joint Inspection Report may be deemed to have been 

accepted or admitted by the Answering Respondent for 

want of a specific denial or on the ground of non-traverse, 

save any averment which has been expressly admitted 

hereinafter. 

5. That the above captioned OA has been filed by the 

Applicant alleging that the Answering Respondent has 

conducted the illegal excavation and transportation of the 

mineral from the mining lease duly granted by the 

authorities. It is the case of the Applicant that the Answering 

Respondent is conducting the excavation activities in 

violation of the prevalent rules and regulations. Further, it 

is also alleged by the Applicant that the Answering 

Respondent is violating the environmental norms and is 

illegally transporting the mineral after its excavation. 

6. That the Hon’ble NGT vide its order dated 19.11.2024 

formed a Joint Committee comprising of representative of 

District Magistrate, Kekri; Rajasthan State Pollution 

Control Board; a senior scientist of Ministry of 

Environment Forest and Climate Change and Central 

Pollution Control Board, which shall act as the nodal 

authority in the committee. 

7. That the Respondent Rajasthan State Pollution Control 

Board (RSPCB) issued a show cause notice dated 

04.04.2025 to the Answering Respondent wherein it was 
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alleged that based upon the inspection conducted by the 

Joint Committee on 03.01.2025 and the subsequent report 

prepared thereto, certain non-compliances of the Consent to 

Operate (CTO) conditions were observed. It is respectfully 

submitted that the said show cause notice enumerated three 

alleged instances of non – compliance and called upon the 

Answering Respondent to furnish its explanation within a 

period of fifteen (15) days from the date of issuance thereof 

in response to the allegations so levelled therein.  

A true copy of the Show Cause Notice Dated 04.04.2025 

issued by the Rajasthan State Pollution Control Board is 

attached herewith and marked as ANNEXURE – R/7/10. 

8. That thereafter, the Answering Respondent immediately 

upon receipt of the aforesaid show cause notice furnished a 

detailed and comprehensive reply thereto on 14.04.2025 

wherein each and every allegation levelled by the 

Respondent Board was categorically denied in its entirety. 

It is further submitted that along with the said reply, the 

Answering Respondent also annexed all requisite 

documents, records and evidentiary materials in 

substantiation of the factual position and in support of the 

submissions so made therein, thereby demonstrating full 

compliance with the conditions of the Consent to Operate 

and the absence of any violation whatsoever. A copy of the 

reply dated 14.04.2025 is attached herewith and marked as 

ANNEXURE-R/7/11. 

9. That it is most respectfully submitted that the Answering 

Respondent in its reply dated 14.04.2025 categorically 

asserted that all mining operations are being conducted 
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strictly in accordance with the terms and conditions of the 

Consent to Operate (CTO) as well as other statutory 

permissions and that the allegations levelled in the show 

cause notice are wholly false, baseless and frivolous. It is 

further submitted that even the inspection report of the Joint 

Committee itself records that the Answering Respondent 

has duly undertaken plantation activities and that no cutting 

of trees alongside the river bank was observed, thereby, 

conclusively establishing that the requisite plantation has 

been properly carried out and is being duly maintained in 

compliance with environmental norms. It was also 

specifically submitted that regular water sprinkling is being 

undertaken on all kaccha roads within and around the lease 

area to suppress dust emissions and that transportation of 

mineral is being carried out only through vehicles covered 

with tarpaulin sheets to prevent fugitive dust emissions. 

These measures were duly substantiated through 

contemporaneous photographic evidence annexed with the 

reply, thereby demonstrating the bona fide compliance of 

the answering Respondent. Lastly, the Answering 

Respondent categorically denied the allegation regarding 

obstruction near the Gulgaon Weighbridge across the 

riverbed, asserting that the same is wholly misconceived, 

false, and contrary to record. It was duly pointed out that the 

alleged obstructions existed much prior to the grant and 

execution of the mining lease in favor of the Answering 

Respondent, as is clearly borne out from the Google Earth 

imagery predating 30.03.2023. Accordingly, any imputation 

of liability upon the Answering Respondent in this regard is 
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entirely misplaced, unjustified, and unsustainable in the 

eyes of the law. 

10. That despite the categorical and well-substantiated reply 

submitted by the Answering Respondent along with 

documentary and photographic evidence establishing full 

compliance with the statutory and environmental 

conditions, the Respondent Pollution Control Board 

proceeded to issue a show cause notice dated 22.08.2025, 

which provided for the deposition of the environmental 

compensation.  

A true copy of the show cause notice dated 22.08.2025 is 

attached herewith and marked as ANNEXURE-R/7/12. 

11. That it is most respectfully submitted that a team of officials 

from the Rajasthan State Pollution Control Board (RSPCB) 

conducted a site inspection of the mining lease area of the 

answering Respondent on 29.07.2025 with the specific 

purpose of verifying the compliance status and the factual 

assertions made in the reply submitted by the leaseholder. It 

is pertinent to note that during the said inspection, the 

officials of the RSPCB themselves observed and recorded 

that the Answering Respondent had duly complied with all 

stipulated conditions and remedial measures in accordance 

with the Consent to Operate and environmental norms. 

However, despite such acknowledgment of compliance, the 

inspection report erroneously and without any cogent basis 

noted that certain obstacles created using large-sized stones 

still existed near the river stretch, and on that unfounded 

premise a penalty was purportedly imposed upon the 

Answering Respondent. 
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12. That the Answering Respondent was wholly taken aback 

upon receipt of the aforesaid notice wherein the allegation 

regarding the existence of obstacles within the river body 

was once again reiterated, despite the same having been 

conclusively clarified and addressed in the earlier reply as 

well as during the inspection proceedings. It is most 

respectfully submitted that the answering Respondent has 

never at any point in time caused to be placed or permitted 

the placement of any obstruction, embankment, or structure 

within the river area. The said allegation stands completely 

falsified by the incontrovertible evidence borne out from the 

Google Earth imagery of December 2022 which clearly 

depicts the existence of such formations much prior to the 

grant and execution of the mining lease in favour of the 

Answering Respondent. Accordingly, the said allegation is 

wholly misconceived, factually untenable, and legally 

unsustainable as the answering Respondent cannot in any 

manner whatsoever be held liable for any act, condition, or 

obstruction that pre-existed the commencement of its 

leasehold rights. It is further submitted that the Answering 

Respondent, in order to substantiate and reaffirm its 

position, duly furnished a detailed reply vide letter dated 

28.08.2025 enclosing all relevant documentary and 

photographic evidence in support of the submissions so 

made.  

A true copy of the reply dated 28.08.2025 is attached 

herewith and marked as ANNEXURE-R/7/13. 

13. That it is most respectfully submitted that the Answering 

Respondent has at all times obtained the requisite 

permissions, approvals and clearances from the competent 
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authorities after due verification, scrutiny and assessment of 

all prescribed parameters and conditions. It is further 

submitted that in accordance with the Environmental 

Impact Assessment (EIA) Report the Answering 

Respondent was mandated to undertake plantation of a total 

of 2,564 trees within the leasehold area. The Answering 

Respondent has diligently complied with this requirement 

and has also ensured adherence to all other formalities and 

conditions stipulated therein. It is respectfully submitted 

that the compliance with these environmental obligations is 

clearly reflected in the compliance report issued by the 

competent authorities, thereby establishing beyond doubt 

that the Answering Respondent has fully and faithfully 

discharged all obligations relating to the development and 

maintenance of the plantation and the green belt. 

Accordingly, it is evident that the Answering Respondent 

has consistently acted in accordance with statutory and 

environmental requirements, leaving no scope for any 

allegation of non-compliance or negligence in this regard.  

A true copy of the Environmental Impact Assessment 

report, along with the compliance report, is attached 

herewith and marked as ANNEXURE-R/7/14. 

 
SUPPLEMENTARY REPLY TO JOINT COMMITTEE 

REPORT 

14. That the Answering Respondent had filed exhaustive replies 

to the Joint Committee Report dated 18.01.2025 by way of 

the reply cum objections dated 05.10.2025. That in addition 

to the said replies, the Answering Respondent is raising the 

following additional replies to the Joint Committee Report. 
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It is submitted that the objections raised by way of the reply 

dated 05.10.2025 may be treated as part and parcel of the 

present supplementary Reply. 

15. That in reply to the contents of Recommendation (b) of the 

Joint Committee, it is most respectfully submitted that the 

Answering Respondent had in a timely and lawful manner, 

demarcated and fixed all boundary pillars of the sanctioned 

mining lease area prior to the commencement of any mining 

operations. This fact is fully verifiable from the official 

records, survey reports and inspection notes maintained by 

the Respondent Mining Department. It is further submitted 

that the establishment of these boundary pillars was 

undertaken in strict compliance with the applicable 

statutory provisions and laid-down guidelines governing 

mining lease operations. It is pertinent to note that while the 

Answering Respondent had duly installed the boundary 

pillars at the designated locations within the mining lease, 

any displacement, destruction or disappearance of such 

pillars has occurred on account of factors entirely beyond 

the control of the Answering Respondent. Specifically, such 

occurrences can be attributed to: (i) the unlawful and 

unauthorized activities of local residents or individuals 

engaged in illegal mining in and around the leasehold area, 

and/or (ii) natural processes, including soil erosion, shifting 

of loose strata and movement caused by the flow of water 

within the mining lease area. At no point has the Answering 

Respondent neglected, tampered with or failed to maintain 

the boundary demarcations in accordance with the law. 

16. That in reply to the contents of Recommendation (d) of the 

Joint Committee, it is most respectfully submitted that the 
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Answering Respondent has duly undertaken the plantation 

of an adequate number of trees and has consistently taken 

all possible measures to ensure that no harm or damage is 

caused to the plantation along the river banks. As a result of 

such sustained and diligent efforts, the Answering 

Respondent has successfully developed and continues to 

maintain a well-established green belt around the extensive 

leasehold area granted to it. It is further submitted that the 

Answering Respondent has incurred substantial 

expenditure in carrying out these plantation activities and 

has implemented a regular monitoring and maintenance 

program to ensure the survival and growth of the saplings 

and trees. However, it is respectfully submitted that due to 

the expansive nature of the leasehold area, which spans a 

considerable geographical extent and is in close proximity 

to several villages, occasional damage to the plantation by 

stray animals is inevitable. Moreover, the ongoing menace 

of illegal mining and unlawful transportation of minerals in 

the surrounding areas has, at times, resulted in inadvertent 

damage to the plantation, as such persons tend to trample, 

uproot, or otherwise harm the saplings and trees. The 

Answering Respondent respectfully submits that despite 

these unavoidable external factors, all statutory and 

environmental obligations pertaining to plantation and 

green belt development have been diligently fulfilled. In 

support thereof, the Answering Respondent duly submits 

that a total of 2564 trees and plants were required to be 

planted by the Answering Respondent as against which he 

has planted more than 3000 trees due to which it is clearly 

demonstrated that all necessary pre-requisites for plantation 
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and green belt development were duly undertaken and fully 

complied with following which the Environmental 

Clearance was granted in favour of the Answering 

Respondent. Accordingly, any suggestion that the 

Answering Respondent has failed in its duties or obligations 

in this regard is wholly misconceived, factually incorrect, 

and legally untenable. 

17. That in reply to the contents of Recommendation (h) of the 

Joint Committee, it is to state that the Answering 

Respondent has duly submitted the replenishment study and 

the official Respondents, herein after, in-depth 

consideration of the same have proceeded to approve the 

same pursuant to which the answering respondent was 

issued with the Environmental Clearance. It is duly 

submitted that the answering respondent was issued with 

the environmental clearance after the compliance of all the 

parameters and requisites was duly made by the Answering 

Respondent. 

18. That the humble Answering Respondent respectfully craves 

the liberty of this Hon'ble Tribunal to raise additional 

submissions and grounds at the time of oral arguments, and 

further seeks leave to file supplementary replies, if the 

circumstances so warrant. 

PRAYER 

It is, therefore, most respectfully prayed that this Hon'ble Tribunal 

may graciously be pleased to: - 

a) Take on record the present supplementary reply filed by the 

Respondent No. 7 to the above captioned Original 
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Application and dismiss the above captioned Original 

Application; 

b) Any such other order or direction which this Hon'ble Court 

may deem fit and proper may kindly also be passed in 

favour of Respondent No. 7. 

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT 

SHALL DUTY BOUND AS IN FOREVER PRAY. 

 

THROUGH  
 

 
Place: New Delhi 
Dated: 01.11.2025  
 

(ANAND VERMA, SANDEEP 
SINGH SHEKHWAT, MADHAV 
BHATIA, VIVEK SURA) 
COUNSEL FOR RESPONDENT 
NO. 7 
D-21, SF, Jangpura Extension, 
New Delhi – 110014 
Email: delhioffie@aptlegal.in 
M: 9999659395 
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Subject:Subject:Subject:Subject: Advance Service of Supplementary Reply on behalf of R7 in OA 1145/2024
Date:Date:Date:Date: Monday, 3 November 2025 at 10:59:16 PM India Standard Time
From:From:From:From: Madhav Bhatia
To:To:To:To: rocz.lko-mef@nic.in, director.uda.mg@rajasthan.gov.in, member-secretary@rpcb.nic.in,

dmkekri@rajasthan.gov.in, mscb.cpcb@nic.in, iro.jaipur-mefcc@gov.in
CC:CC:CC:CC: Vivek Sura, Anand Varma, ssspachar@gmail.com, Vanshika Doshar, OVice

Sir,
 
Please find enclosed the Supplementary Reply, on behalf of Respondent No. 7, Mr.
Bharat Singh Shekhawat, in O.A. No. 1145/ 2024, in the matter titled as Neeraj
Choudhary v. State of State of Rajasthan. The matter is to be listed before the Hon’ble
National Green Tribunal, Principal Bench, New Delhi on 06.11.2025.

01.10.2025 - Supplementary Reply of R7 in OA 1145 of 2024.pdf 

Kindly treat this as an advance service. 

Madhav Bhatia
Partner
Vertari Legal
Address: A-446 (LGF), Defence Colony, New Delhi – 110024
(E): madhavbhatia@vertarilegal.com
(M): +91 9910572585
 
Disclaimer & Privilege Notice: This e-mail is confidential. It may also be legally privileged, contains proprietary
and confidential information and is sent for the intended recipient(s) only. If, by an addressing or transmission
error, this mail has been misdirected to you, you are requested to notify us immediately by return email message
and delete this mail and its attachments. You are also hereby notified that any use, any form of reproduction,
dissemination, copying, disclosure, modification, distribution and/or publication of this e-mail message, contents
or its attachment(s) other than by its intended recipient(s) is strictly prohibited. Any opinions expressed in this
email are those of the individual and may not necessarily represent those of Vertari Legal. You may not copy,
forward, disclose or use any part of it. If you have received this message in error, please delete it and all copies
from your system and notify the sender immediately by return e-mail

From: From: From: From: Madhav Bhatia <madhavbhatia@vertarilegal.com>
Date: Date: Date: Date: Sunday, 5 October 2025 at 3:34 PM
To: To: To: To: rocz.lko-mef@nic.in <rocz.lko-mef@nic.in>, director.uda.mg@rajasthan.gov.in
<director.uda.mg@rajasthan.gov.in>, member-secretary@rpcb.nic.in <member-
secretary@rpcb.nic.in>, dmkekri@rajasthan.gov.in <dmkekri@rajasthan.gov.in>,
mscb.cpcb@nic.in <mscb.cpcb@nic.in>, iro.jaipur-mefcc@gov.in <iro.jaipur-
mefcc@gov.in>
Cc: Cc: Cc: Cc: Vivek Sura <viveksura@vertarilegal.com>, Anand Varma <anand@aptlegal.in>,
ssspachar@gmail.com <ssspachar@gmail.com>
Subject: Subject: Subject: Subject: Proof of Service in OA 1145/2024
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Dear Sir/Madam, 

Please find attached a copy of the reply on behalf of Respondent No. 7 - Project
Proponent in the above captioned matter OA 1145 of 2024 titled as Neeraj Choudhary v
State. 

Regards, 
Madhav Bhatia, Adv. 

4351081


	index
	SUPPLEMENTARY  REPLY  ON  BEHALF  OF  THE  ANSWERING RESPONDENT NO. 7 - BHARAT SINGH  SHEKHAWAT
	ANNEXURE-R/7/10
A Copy of the Show Cause Notice Dated 04.04.2025 issued by the Rajasthan State Pollution Control Board
	ANNEXURE-R/7/11
A copy of the reply dated 14.04.2025
	ANNEXURE-R/7/12
A copy of the show cause notice dated 22.08.2025
	ANNEXURE-R/7/13
A copy of the reply dated 28.08.2025
	ANNEXURE-R/7/14
A copy of the Environment Impact Assessment report along with the compliance report
	Proof of Service

